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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT MYDERASAD 

O.A.No.2.420/93 	 Date of Order:29.12.93 

BETWEEN: 

G.lJma Maheswar 	 . Applicant. 

A N D 	 1 

Post Master General, 
Hyderabad Region, 
Hyderabad. 

Director of Postal Services, 
Hyderabad Region, Hyderabad. 

Superintendent of Post Offices, 
Warangal Division, Warangal. 

kC.Lakshrninarayana, Accountant 

	

Divisional Office, Warangal. 	 .. Respondents 

Counsel for the Applicant . Mr.S.Ramakrishna Rao 

Counsel for the Respondents ,. Mr.V.BhimannataA%t 

CORAM: 

HON'ELE Mr.V.NEEI.ADRI RN) : VICE CHAIRMAN 

HON 'aLE Mr.R.RANGARAJAN : MEMBER (ADMN.) 



OA 1420/93 

Judgement dated 29-12-93.. 

I AS PER SHRI V. NEELADRI RAO, VICE-CHAIRMAN) 

Heard Shri Ramakrishna Rao, learned counsel 

for the applicant and also Shri V. Shimanna, 

learned standing counsel for the respondents. 

The applicant is now working as Accountant 

in Mahaboobabad H.O in warrangal district. 

He was elected as Treasurer of National Union 

of Postal employees Class. III warrangal division 

branch during the union conference held in 

February. 1993. It is a recognised union. 

One of the privile*  of the recognised union 

is to be provided with q postat the Union Head- 

quarters.for the three office bearersUnion 

divisional Secretary, Assistant Secretary and 

the Treasurer. The Union headquarters is at 

warrangal. When the applicant1  on his election 

as Treasurer represented to Respondent 3 to 

post him at Warrangal under the immunity clause 7 
for one year, Respondent 3 issued orders vide 

Memo. No. s/4-36/Tfrs./93 dated 24-5-93 posting 

the applicant as Accountant in the place of 

Respondent 4 in the office of supreintendent 

of Post offices, warangal. As per the above 

memo, dated 24-5-93, Respondent 4 has to relieve 

the applicant to enable him to go and join at 

warangal. But Respondent 3 issued phone message 

on 25-5-93 to the postmaster, Mahaboobabad 

informing him that the memo, dated 24-5-93 is 

kept in abeyance. This OA was filed on 10-11-93 

praying for a direction to Respondents 1 to 

.1esndeat 3 to implement the memo, dated 

24-5-93 immediately. 
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To 
The Postmaster General, Hyderat>ad Region, Hyderabad. 

The Director of Postal Services, 
kiyderabad Region, 1-lyderabad. 

The Superintendent of Post Offices, 
Warangal Division, Warangal. 
One copy to Mr.S.Rama]crishna Rao, Advocate, CAT.1-iyd, 

One copy to Mr.  v.Bhimanna, Addl.o3sC.CAT.Hyd. 
One copy to Library, CAT,Hyd. 

7.One spare copy. 

pvm 
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3, Notice before admission was ordered 

on 27-10-93. 	 1 i 

After the matter was listed in December'93 

Shri Bhirnanna, the'learned standing counsel 

	

L 	fl4IAIt tc,..._ 
has taken time on One cc-the-ether occasion 

- 	 • 	 t.. 

to have. instructions. in.the matter. Even till 

to-day the reply is not filed. It .is.'submitted 

to-day for Respondent~1 to Respendtrt 3 that 

Respondent 4 will be retained at warangal for 

compelling reasons. 

when once the memo, dated 24-5-93 was issued 

under the immunity clause for one year in the 

interest of the union which the applicant repre-

sents, and when already more than 7 months elapsed 

after the said memo. -te issued ,and keeping in 

	

- 	- 	- - .- - - 

	-- - - 	 - 

we feel that it is not just and proper to further 

delay the implementation of the memo, dated 

24-5-93. Of course, it is open to Respondents 1 to 3 

to retain Respondent 4 in warangal if there is 

a possibility of accommodating the applicant 

by disturbing another Accountant in the office 

of supdt. of POswarangal. In these circumstances, 

it is just and proper to pass the following 

order. 

Necessary steps have to be taken by 

Respondent 1 to 3 to relieve the applicant 

well in advance so as to enable him to join 

at Divisional office in Warangal by 1st February, 

1994. 
Tne OA is ordered accordingly. No costs. 

-------c 

	

(R. RANGARAJAN) 	 (V. NEELADRI RAO) 

	

Member (Admn.) 	 vice-chairman 	A 
(Open court dictation 
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TYPED BY 

'I" 

	

COARED BY 	 4 

CHECICEL BY 	 APPROVED BY 

IN THE CTpAL ADMINISTPaTIVE TRIBuNp 
BENCI-r ; HYDE RABAD 

THE HOWDLE MR0 JUSTICE VONEELADPJ 'MO 
OE-CHIpjJç 

lAND 
T}:E HON' ELI. MR  fr. B.GORT 1-lI 	MEMBER (A) 

,AND 

THE 	'BLE MR T.C 1 NDMSER REQDY 
MEMBER(j) 

AND 

THE HONLBLE 

	

- 	-A 

Dated;c -IL.-1993 

- 	—.1 'sUSAjiWj 

M.A/R.?/CANO 

O.A.No. 

T.A.No. 	 ( W•p• 	 ) 

Admitted and Interim directions 
issued. 

Allowed. 	 - 

Disposed of wi-Eh directions 

Dismissed as Withdrawn. 

Dismissed for default. 

Rejected/Ordered 

No order as to costs. 

pvrn 




